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the consumers but only the middlemen 
are benefited. The FCI centres are creat-
ing many mOre problems to the far-
mers while purchasing paddy from 
them. Mere fixation of socalled sup-
port prit:es for various paddy crops is 
not enough. It is most important to 
ensure that the prices so fixed are paid 
to the farmers. 

The Centre has not properly con-
sidered the fixation of paddy price in 
comparison with other commodities. 
Every year, both at the official level 
meetings called oy Agricultural Prices 
Commission and at the Chief Ministers' 
ConferenCe convened by the MinistrY 
of Agriculture. the Government of 
India, the Government of Andhra Pra-
desh have been pressing for realistic 
support and procurement price for 
paddy, commensurate with the cost of 
cultivation. The ('ost of production of 
paddy during 1978-79 on an average 
worked out to Rs, 115.09 paise per 
quintal. However, even after the per-
~i te t efforts of the State Government, 
the Government of India increased the 
priCe of paddy only marginally i.e. by 
Rs. 8 per quintal for the crop year 
1978-79. 

Though there is general discontent 
among the paddy growers over the low 
support price of paddy as against the 
increasing cost of cultivation, parti-
cularly, the price of agricultural inputs, 
like. chemical fertilisers, the paddy 
growers have not raised their voice 
against Government poliCies. 

I am very unhappy to bring to the 
notice of the Government that corrup-
tion, red-tapism and malpractices are 
widely prevailing in FCr purchasing 
centres. Unless the quality Inspectors 
of Food Corporation of India are pam-
pered, paddy is not heing purchased. 
During my visit last week to the vil-
lages of West Godavari district in 
Andhra Pradesh, I learnt that the FCr 
officers are asking the farmers to 
bring new empty gunny bags themselves 
to procure the paddy even before 
fixing the price. I am unable to under-
stand why the FCI is demandine ,gunny 

bags to be brought by the farmers. 
Samples of paddy are bein,i examined 
at the centre and their quality is 
under-el"timated. The farmer is quite· 
unaware of these technicalities. Fur-
ther. I am afraid, when the stocks are 
Inoved to [he Government purchasing 
centres to the Government by the· 
farmers and on some plea or the other, 
they are being rejected, 

I want to bring one more specific' 
instance which had happened in my 
constituency, Eluru, in Andhra Pra-
desh. In the villages of Eluru taluk 
some moneyed middle.men bought 
paddy from the small ryots at very low 
prices and sold them to the local FCI 
purchasing centres at Government fixed 
r.1tes by mutual understanding with 
the FCI officials It is learnt that 
within a period of one month in this 
season, a few middlemen earned lakhs 
of rupees with the connivance of the 
corrupt officials of the FCI. This 
corruption is prevalent in the entire 
coastal region of Andhra Pradesh. 

In these circumstances, I appeal to· 
the Government of India to make some 
arrangements immediately to put an 
end 10 these malpractices in the pur-
chRse and procurement of paddy. The 
Centre should also relellse substantial 
funds to the Government of Andhra 
PradeSh and arrange to ('.pen more' 
purchasing centres by Food Corpora-
tion of India. 

(ii) REPORTED DEATHS AND HEAVY LOSSES 
CAUSED BY HAILSTORMS IN CERTAIN 
STATES, 
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(iii) CLOSURE OF J. K. MANUFACTURERS 
LTD. KANPUR. 
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,(iv) ;R.EPORTED HUNTING OF MCQUEEN 
BUSTARD IN SAURASHTRA (GUJARAT). 

SHRI HARI VISHNU KAMATH: 
(Hoshangabad): Mr. Speaker, by your 
leave, !;ir, I proceed. under rule 377, 

to make a statement on the following 
matter of urgent public importance:-

Close on the heels of the alleged 
hunting of the great Indian Bustard 
in Rajasthan by some foreigners, 
comes the report of hunting and kill-
ing of the McQueen bustard. a protec-
ted species of bird, in Saurashtra 
(Gujarat) by a foreigner. This is an 
atrocious depredation by foreigners 
who seem to look upon our country as 
a happy hunting ground in more ways 
than one. The governmental and ad-
ministrative supervision seems to be 
grossly lax and needs tightening up, 
lest worSe befall. It is also necessary 
that a thorough inquiry should be held 
in order to ascertain how in this parti-
cular case of the McQueen bustard 
hunt. the foreigner concerned was able 
to cC'mmit a crime and go scot-free; 
and whoever. through laxity or negli-
gence. ,abetted the fOl'leigner's C'rime 
should be brought to book and award-
ed condign punishment. 

MR SPEAKER: Now we go back to 
the debate on the General Budget ... 

SHRI HARI VISHNU KAMATH: 
Sir. the Minister 
make a statement 
raised. _ . 

of State wants to 
on what I have 

MR SPEAKER: I woulc:l not com.e 
in the way if he wants to make a 
statement. Probably he would like to 
think over the matter ... 

THE MINISTER OF STATE IN THE 
MINISTHY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KUNDU): Un-
less the hon. Member desires that I 
should say something, I have nothing 
particular to mention. 

MR,. sPEAKER: He has desired. If 
you want to ITlake a statement. now, 
you may. Otherwise, We go on to the 
next business. 

SHRI SAMARENDRA KUNDU: I 
~te  to thank the hon. 

vIgilant Member of this 
bringing this matter to 
First of all, We have no 
about it ... 

MeITlber, a 
House. for 
our notice. 
information 


